[12 March, 2003] RAJYA SABHA

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
{SHRI HARIN PATHAK): (a) The outstanding dues on account of electricity
and water charges in so far as NDMC is concerned are as follows:

1. Embassies Rs. 2.7

2. State Bhawans Rs. 0.2

3. Central Government Rs. 26.6 crores
Departments

While, the electricity and water charges in the area under jurisdiction
of Municipal Corporation of Delhi are neither levied nor collected by
the Corporation, such praoperties are exempt from payment of property
fax.

(b)and (c) New Delhi Municipal Council have not specificaily sought
the intervention of the Central Government in the matter of recovery
of dues on account of electricity and water charges outstanding against
the Embassies and Central/State Government buildings. However, NDMC
had made a proposal for tevy of property tax on Embassies which was
no! agreed to on the ground that fevy of such tax with respect to the
embassies 1s not permissible under international conventions,

Scheme for protection of senior citizens in Dethi

2189. SHRI P PRABHAKAR REDDY: Will the Minister of HOME
AFFAIRS be pleased to state:

{a) whether the Delhi High Court has directed the Delhi Polica to
formutate a scheme for the protection and well-being of the senior citizens
in Daihy;

ib) It so. the details thereof;

(c) whether any scheme has since been drawn up for the purpose;
and

i1 F 50, the details thereof and if not, the reasons therefor?

THE MIMNISTER GF STATE 1N THE MINISTRY OF HOME AFFAIRE

- HEEHADN PATHAKS: ia) 10 1) The High Gourt of Delhi and in & Criminal
Wit Fotiloe to 72372000 directed, inier aifa. that the Station Houses
Tl s and the Division Ofticers of Deihi Police should maintain separate
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records of the senior citizens residing within thair jurisdiction; verify the
character and antecedents of the domestic servants engaged by them;
and provide adequate securily to their lives and property. Delhi Police
have, in compliance with these directions, drawn up an appropriate scheme
which includes conducting of a fresh survey of elderly people who are
living alone; verification of the antecedents of their domestic servants;
and periodic visits to their residence by the Beat Staff, Station House
officers and Division Officers concerned.

Benefit of North East industrial Policy

2190. DR. ALLADI P. RAJKUMAR:
SHRIMATI N. P. DURGA:

Will the Minister of HOME AFFAIRS be pleased to state;

(a) whether Centre's North-East Industrial Policy has benefited only
two States out of seven,

{b} if s, the reasons therefor; and

(c) the amount sanctioned for investment in North-East in las! three
years and the number of people who go employment out of that capital
investment?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI 1.D. SWAMI): (a) and (b) No, Sir. The Government anncunced a
new North-East Industrial Policy (NEIP) on 24th December, 1997 for
promoting industralization in the Narth-Eastern Region. The NEIP is
applicable to the seven States in the North-Eastern region, namealy,
Arunachal Pradesh, Assam, Manipur, Meghalaya, Mizoram, Nagaland
and Tripura.

(c) State-wise details of loans sanction by NEDFi, a Special Purpose
Vehicle created for North East and employment generated in the North
East during the last three years are as under:
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